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Particulars to be examined - Endorsement as to result of Examination
"1‘. Is the appeal competent ? “yl;
2. (a) Is the applicétion in the prescribed form ? \-}s
(b) is the application in paper book form ? %
(c) Have six complete sets of the application No
been filed ? ot

3. {a) Is the appeal in time ?

(b) If not, by how many days it is beyond
time ?

(c) Has sufficient case for not making the
application in time, been filed ?

4. Has the document of authorisation,Vakalat- "}'S
nama been filed ?

5. s the application accompanied by B.D./Postal- Yo i Po.Ne. ‘?Z) Q65932 Lo SD}”
. Order for Rs. 50/- 0“ l6-1 -

6. Has the certified COpy]copies of the order (s)
against which the application is made been
filed ?

7. (a) Have the copies of the documents/relied
upon by the applicant and mentioned in
the application, been filed ?

(b) Have the documents referred to in (a)
above duly attested by a Gazefted Officer
and numbetd accordingly ?
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CENTRAL ADMINISTRATIVE TRIBUNAL
Circuit Bench at LUCKNOW
Gandhi Bhavan, Lucknow
Registration No.
0.A. No.230/88(L)APRIL 11, 1989

Ronald Frey and another .... Applicants
Vs.
Union of India & ors vse- Respondents

Hon' Mr, Ajay Johri, A.M,
Hon' Mr. D.K. Agrawal, J.M.

( By Hon* Mr. D.K. Agrawal, J.M.)

This is an application on behalf of Oswald
Noble Frey (Applicant No., 2) and Ronald Frey (Applicant
No. 1) who has sought an appointment on compassionate
grounds, as the applicant No. 1 (i.e. Ronald Frey) was
declared medically unfit to discharge duty as Briver 'A’
Special. The grievance of the applicant is that, neither
any eply has been given, nor the appointment, if pemmissible
under the rule, has been offered to the applicant No. 2
(i.e. Oswald Noble Frey). The learned counsel for the -
applicants, Shri A.K. Chaturvedi submitted before
us that the application be disposed off by giving a
direction to the respondent No. 3 to dispose of the
application of applicant No. 2 dated 13-7-87. We
accordingly direct the respondent No. 3, to take a
decision on the application of applicamt No, 2 dated
13-7-87 referred to above, within 30 days from the date
of the receipt of this order. This application is
accordingly disposed off, We make no order as to cost.,

%ﬁ%ﬁ a0 )

(sns)
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IN THE HCH'ELE CENTRAL ADNINISTRATIVE TRIBUNAL

ASDITI CILAL BLNCH AT LUCKNOW

In Original Arpln Wo, of 1988(L)
BETWEEN
Ronald Frey and an other ... dpplicants
ANB
Union of Indiz & others ... Respondents

APPLIC.TICN TUNDEF S¥C1l9 CF THE
ADITTISTRPATIVE TRIBUNALSACT, 1985

For use in tribunals office;

Date of flilngm,mimimimimimeimimimimimememe =y -
OR

Date of recelpte,-, - - -i- =imimimimimmmym\ =
DY PRStEe, memememe meme me e = me e m e = = = e -
Reglstration NO,m m = = = = == me == =i =0 =

Signature of the
Registrar,
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IN TIE HCu'ZLE CENTRAL ADVINISTRATIVE TRIBUNAL
ADDITICHAL BEICH AT LUCKNCW

Original Appln, No, of 1938 (L)
BETWEEN
Ronald Frey angd another | veohAnplicants
‘ AND
Union of Indla & others .. Respondents
INDEX
1, M¥emo of aprlication ) 1-14
2, Annexure Yo, 1 15

Copy of medlcal report dated 23,1,87

3, Anpexure No, 2 16
Cory of certificat” mrespect of
declapration as unfit to the aprlicantno,l

4, Annexure No 3 17
Copy OF 16tter dt, 30.6.87 written by
respondent no, 4 to respondent no,3

5, dnnexurs No,4 18
Copy of letter dt, 20.8.87 by which
te aprlicant no,1 was declared 1invalld

6. Annexure No, .5 ' 19-20
Copy of app’ lcation cdated 13,7,87
subml tted by arplicant no. 1

7. Annexure No, 21-22

Copy of anrl%cation dated 13,7,87
submitted by applicent no,2

8, Bank Draft No X biS¥Dateq \\ V138 for reso/-only

o, Vakalstnama
L el TPl Sl Sl Bl Sl Sl Sl Tau ‘-.-.#.[ktu’mﬂw".-.-

Place:Lucknow \q—g\,\' K 5

Dated: L(-\Q-8%
THRC GH

Raju/= (A K,Chaturvedi)
- dvocate,
Counsel for theapplicant
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IN THE HON'ILE CENTRAL AD)INISTRATIVE TRIBUNAL,
ADDITIONAL BENCHE A™ LUCKNCY

Originel Appe No, of 1988 (L )
Dis*rict Lucknow
BRET/EEN
. 1, Donald Frey,
son of Sri(late) S,T,Frey,
, : 1°0-31/5 Belcarl Lane, Lalbagh,
X Lud now, _
2, Csweld Boble Frey, -
. SA o Sri Ronald Frey,
il 120-81/5,Beldarl Lane,Lalbagh,
Lucknow, ,
...Applicants
AND

1, Rallway Bosrd,Rail Bhawan, New Delhi,
through the Secretary,

2, General Maneger Northern Railway,
Baroda Houge, llew Delhi,

3., Divisional Rallway Manager

Northern Reilway,Lucknow Division,
HatzratCanj, Lucknow,

4, Chlef Medical Officer,Northern Railway,
'~ Baroda House, New Delni,

.ss Hespcndents

-
N AFPLICATION UNDER SFCTION 1o OF THE
D | AD'TISTRATIVE TRISUNAL. ACT, 1085,

DETAILS OF APPLICATION:.

1- PARTICJLARS OF TH’ APPLICANTS: -

(1) Vame of the applicants:(1) Ronald Frey
(2) Olwald Noble Frey

(L1)Vame of fathersy (1) Late S,T,Frey
(2) Ronald f'rey
a M M Designation and office (1) Driver'f!Special
(;ézbJJJﬂ : in whidh employed; Head3uarter Lko,
, Lko,Divs, X, R, ,Lko,

“.w |
C)Mﬁ ‘ | (2) Moved an applica-
tion for appoint-

ment in classill,
under Regpondent



(2)

Wo,3 on compassionate
gro:nd,due to total
invalidation of
applicant no,1 for all
categories while in
cervice uncer
respondents,

(1v) Cffice Address; (1) Ddver'A'Special,
Headquarter Lucknow,
N, R,Lucknow Division,

Lucknow,
(2) X
(v) Address for service(1l) 120-31/5,Beldari Lane,
of all notlcesy Lalbagh, Lucknow,
(2) -d0=

2- PARTIC LARS C7 THE FPESPCNDENTS:

(1)-Vame &/or Designation of the respondents:-

(1) Rallway Board, Rall Bhavan, Bew Delhi
through theSecretary,

(11)General Manager /Northern Rai“o.x;‘ay,
Baroda Heuse, New Delhi,

(111) Divisioal Railway ianagep,
Northern Railway, Lycknow Division,
HazratGanj, Lucknow,

(iv) Chief Medical O<ficer,Northem Railway,
Baroda House, New Dellii,

(2) Office Address of the resprndents:- As above

(3) Address for gervice of all notices:-is above,

3- PARTICULARS OF THE CRDER AGAINST WHICH THE
APPLICATION IS BEING MADE:.

Application is against the respondents that
they are not disposing off the applicatlomsof
asplicants for appoint-ent of applicant no,2 in
class III under respondent no, 3 on compassionate

grounds due to total invalldation of the aprlicant

no

1 for all categorles while in service unéder

resnondents, ,



A
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(3
4y JURISDICTICY OF TH™ TRIBINALj

The matter relates to the'appointment of
applicant no, 2 in class III under respondent no, 2
on co mpassionate grounds due to total invalidaton
of annlicant no, 1 for all cztegories while in
service under respondent no, 3 ; Thue the Lucknow
Bench of the Central Administrative Tribunal has the
jurlsdiction to deal with and is so declared by the

applicant,

5= LIMITATION ;

That %he applic=tion is within limitation
under Secticn 21 of the Central Administrative
Tribunal Act, 1985 as the applicant no, 1 was
totally invalidated for all categories while in
service and the appiicants have moved an application
dated 13,7.1987 for appointment cf applicant no,2
in class II1 on compesslonate ground, The appllcent
have made several remindeps thereaftepr, but the

application dated 13,7,1987 and several remlnders

have not yet been dlsposed off ly the respondents,

6- FACTS OF THE CASE,

The facts of the case are given Elow:-

(1) That the arplicant no, 1 wag initlally
appointed as Engine Cleaner on 18,8,1947 in the
then Eastem Railway Lucknow, The applicant no,1
was promoted as Second Fireman irn June, 1950 and
thercafter promoted as first fir-man in July 1054,
The applicent no, 1 was further promoted as

Shunter in Junelosd andé thereafter as Dplver'C!



2

. (4)
on 15,12,1962, The applicant no, 1 was further

promoted as Driver 'A' in December, 1983 and promote
thereafter as Driver 'A' gpecial on 22,9, 1084,

The work and conduct of the applicant no, 1 was

to the full ef sa*ticsfaction ot hig suveriors,

The applicant,no, 1 was awarcé~d by respondentsxe

for an accldent free, Service under respondents,

The applicrnt no, 1 is a permnent employee under

respondents,

(1) That the applicant no, 1 fell 111 on

4th “ovember, 1926 due to some mental rroblems,

| The avvlicant no, 1 fllness was referred to

Superintendent, Xlng George, Medical College/
Hosritals, Lucknow by the Additional Chief Medlcal
Officer, Northem, Railway, Lucknow vlde order
no,99-Med/O M d=ted 5th Novemler, 1986 because
there was no facility for treatment of applicant
no, 1 illness in Railway Hospltal Lucknow, The
applicant no, 1 remained under treatment of Derart-
ment of Pgychiatry King George, Medl al College/.
Gandhi ifemorial and Assoclated Hogpital, Lucknow
up to 23rd January,1987, The Department of
Psyehiatry submltted the report to the Seﬂior
Medical Superintendent, Lucknow delcaring that

the applicent no, 1 is unfit for all categories

in the Railway on account of hig illness, The

The applicant no 1 wrs discharged from hospltal
on 23rd January, 19087 and was Géclared unfit

A photo copy of the medical report dated 23,],1987

is annexed herewith as ANNEAI L No,1 and 2 to the

application,
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J

(5)
(111) Th~t the apnplicant no, 1 moved an

arplic-tion dated 31,1,1987 before Additional
Chief Medical Officer, Northem Railway, Lucknow
for making necessary arrangement forp conctituting
a Medical Board for considering the case of the
applicrsnt nc, 1 on the basis cf the declaration

made b the Medlcal College, Lucknow,

(iv) That the medlcal board was not constituted
for considepring the case of the anplicant no,1

for more than four months by the res ondents which
1s conttary to the decision in the Permanent
Negotiatary Machinary ‘eeting ., It is here tc be
stzted th~t 1t has been agreed between the workmen
federation (iﬁ%qﬁ and the respondent no, 1 on
20,10, 1986 and 30,10,1986 in the permanent
negotiatary mactéry meeting that the medical
Board should finzlise the c~ses for invalidation
from service on medical grounds in not more than
three months from the date the case is recelved in
¥ edilcal Dera rtment, In this rezard en order was

issued by respondent no, 1 on 19,2,1987,

(v) That the medical board wes constituted in
June, 1987 for finallsing the case of the applicant
no. 1. The applicant no, 1 wes medically examined
by the Medical Board on 27.6,1987 at Divisional
Hoséital,Northern Railway,Lucknow , The medlcal
remort was sutmitted by the medecal Board to the
Respondent no, 4, ‘The Respondent no, 4 apr roved
the medical renort of the Medlcal Foard and

submi tted the same to t he respadent no, 3 vide



%

(6)
letter dated 30,6,1987, The appllcant n~, 1
was invelidated out of gervice in all eategories
on medical grounds by the }Medlcal Board on 27,6,87.
A copy of the le£ter dated 30.6.198% written by
Respondent no, 4 to Respondent no, 3 ig annexed

herewith as ANNEXURE Wo, 2 to this application,

(vi) That the applicant no, 1 have beentotally
invalidated cut of service for all categories on
medical grounds wille in service w,e,f. 30,.6,1087
by the Senior Divislonal Personel Qfficer,Northem
Railway, Lucknow vide order dated 20,8,87 on the
basis of the Medical Report dated 27,6, 1987 of the
Medical Board , A PhotocOpy of the letter dated

20,8,1987 is annexed herewith as ANNEXUHE Wo, 4
to thls application, |

(vi1} That the applicsnt no, 2 1s the only son
of the anvnlicant no,1,  The family of the arplicant
no, 1 hes no other source of income except that the
anpllcant no, 2 may get an employment unaer
resnondents in cless II1 on compassionate grounds
keeping in view the Railway board Clrcular dated
7th April, 1083, 18th Janunary, 1984 and 19th

Septem*er, 1084,

(viii) That the applicant no, 1 and 2 applied for
appointment of the applicant no, 2 to respondent
no, 3 on 13,7,10927 on compassipnate grounds in
clags IIT keeping in fact that the applicant no, 1
hag been totally invalidated on medlical grounds for

all caegories while in service under respvondent no,:



(7
The applicatidn has been moved in ccmpal iznce of

the respondent no, 1 circular dated 7,4,83, 18,1.84
and 19,9.84, & copy of the application dated 13,7.87
of the applicant no, 1 and 2 respectively is being

annexed herewlth as ANNTXURE Nog&e to this appiicatk

(1x) That the applicents made several reminders
to the various authorities under respondents on
22,7.87, 6.8.87 and®, 87, 11,9.97, 22,7.88 and
10.8,88, but the respondents have not yet replied
to the applicants till dated resarding the disposal
of the arplications dated 13,7, 87 for appointment
on compassionzte ground under respcndent no, 3, The

applicar:t have moved several other representations

to the authorifi es under resrondents but of no avai

(%) That the Northem Railway Men's Union

has also agitated ceveral time the matter before
the respondents but the respondents ‘have only
sgated to them that the matter of appointment of
afplicant no, 2 on compassionate grounds is under
consideration , However till date the application
fop arnointment of applicant no, 2 on compassionate

ground has not yet been disposed off,

(x1) That the applicant no, 1 was totally
invaiidated for all categorles of service under
responcdents by the K‘ng George, Medlcal Golkge
/Gandhl Memorial and Associated Hosritals, Ieknow ,
on 23,1, 1987 and the Medical Board of the Northem
Rallway, has declzred the applicant no, 1 as totally
fnvalidated for all c?tegofies of service on

27.6.1987. The respondent no, 4 has approved



the Medlcal Report dated 27,5,87 on 39,86, 87.

The applicent no, 1 has been invdidated out of
service on medlcal grodnds and accordingly the
applicant no, 1 was retired from service w,e,f,
30.8, 87 Aﬂﬁ; by the Senior Divisional Personnel

Officer, Northem Railway, Lucknow,

(zi1) That the delay in constltuting the Medical
Board was a lapse 2nd fault on the part of the
respondents hence the applicanﬁs cennot be penalised
for the sald delay by depriving the benefit of
appointment of applicant no, 2 on compassionate

gr0unds}

. (x11y) That the railway employees of the Lucknow

Division who were totally invalidated for all
ca*egories as applicant no, 1 has been granted the
benefit of appolntment of their wards/dependent

on compfssionate grounds but the avrplicant no,1

1s being illegally and arbitrarily “eprived of the
benefit of appointment of applicant no, 2 by the
respondents, The simllarly situated railway

emp- oyees who have been benefited are Shrl Sri Ram,

R,S,Bubey, Prabhu Dayal, ete,

(xiv) That the respondents have also appoirted
wards/dependents of the railway emrbyees who

have been only decategowiéed medicélly for their»
respective posts, It is here to be stated that

the mesdically decategorised rail-way employees
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(9)
are given posting for the post. for which they
have not been medically decatqgorised and when
they dont acept thet post and reguest for the
appointuent of t-eir ward, They are considered
for 1t , Hence the respondents are acting filegally
and arbltrarily while not arpointing the ward of
the totallyinvalidated for all categories but
aprointhg mards/dependents of the gedically

decslzgorised raliway emnloyees, =

(xv) That the applicant no, 2 has the right for
his arpointment in class III under respondent no, 3
as the arplicant no, 1 wes totally invalidated for
all categoriés on medical grounds while in service
under respondent no 2 keeplng in view the various
Railway Board eorders, The persons similarly situa-
ted as applicant no, 2 have been given appolntment
under respondents, The persons, who's cases are

In lower pricrity on compassionate grounds has

been made by the respondents,

(xvk) That the respondents are illegally and
arritrarily not disrosing off the application for
appolntmnt of applicant no, 2 on compassig¢gnate
ground, The family of the a-plicants is suffering
irreparable "oss due to the fact that he is not
being apﬁointed in class II1 under respondents on
compassionate grounds, The applicant mo, 2 1s out

of employrent yet,



~

(xvil)

(10)
That the applicant no, 1 h=s not been

glven any oprortunity to place his case while

refusing/delaying the appointm@& t of applicant

ne, 2 on connascionate grounds;

7- FELL.F B ING SCUGHT;

In view of t-e facts mentioned &s above

paras of applicction, the humble app icants pray

for following reliefs;

(4)

(B)

)

That this Hon'ble tribunal may be pleased
to direct the respondents to dispose of the
app.ication dated 13,7.87 contained in
dnnexurc no, 5 énd 6 to the arplication
im-iediately for arpointment of applicant
no, 2 in class 111 under respondent no,3
on compasdonate grounds due to total
invalidation of arplicant no, 1 for all
categories while in service under respcnde-
nts no, 3 keeping inview the Railway Board

orders/circulars,

That this Hon'ble tribunal may be pleased
to direct the respondents to appelnt the
applicant no, 2 in clasg II1 under
respondent no, 3 on compassionate grunds
due to total invalidation of appllicant
no, 1 for all cetegories while in service

under respcndent no, 3,

That this Hon'vle €ribunal may be pleased

to quash an order, 1f any, rejecting the
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(11)
applications dated 13,7.87 contained in

Annerure No, 8%6 to the application for
appointment of applicant no, 2 in class III
unéer respondent noi 3 on compassionate
grounds due to total invalidation of
applie2nt no, 1 for all categories while
in‘service under respondeht no, 3,
(D) Thet this‘Fon’ble tribunal may be pleased
to grant rellef as deems fit and proper
in the preéent case may alsc te allowed
In favour of the applicants along with
cost of th applicatiog on the bassis

of the following amcngst other grounds;

(2) Because t'e applicants have been deprived
1llerally and arbitrarily of the benefit for which
he is entitled keeplng in view the various Bailway

Poard Crders,

(v Because the applicants have been deprived
of the appointﬁaxt of applicant no, 2 in utter
violation of Articles 14 and 16 of the Constitutlon

of Indie,

(e) Because the appiicants have been penalised
by way of delaying/refusing appobntment of applicant
no, 2 in utter violation of principle of natural

justice,

(&) Because the persons who are similarly

situgted have been given benefit by way of



(12)
arvolntment of thelr wards/dependents on compa-

ssionate grounds,

(&) Because the persons who are in lower
priority have teen given benefit by way of appoint-

ment of thelr ward/dependents on compassionate

grounds;

() Because the order,if any, pasced by the
respondents while rejecting the applicsticn for
anpointis nt of anpiicant vo,2 is non speaking,

i1legal, arbitrary and with malsfide motive,

8. INTIRIM CRDER 1F PRAYFD FCR,

Pending final decisicn of this Vapplication?

arplicnts seek to issue final interim order;

The regspondents may disrose off immediatelyf
the. arrlfcations dateé 12,7.87 contained in ‘
dnnexures 5 & 6 to the application and sub-eguent
reinders for arpointment of aprvlicant no, 2 in
clasgs 1II under réswondent nc, 3 on compassion=te
ground due to fact that the applicant no, 1 was
totally invalidated for all categories on medicel

grounds vwhile in service keeping in view the

verious Railway Board order on the subject ,

9-DETAIL OF REVEDY EXHAUSTED;

o further remedy is availatble yndet =20Y

rule or law,




(13)
10-/ATTER IS NCT FEUDING WITH ANY CTHER COUET ETC, ,

Appiitents further declares that the
appo’ntment of epplicant no, 2 in class III under
respondents on compassionate grounds due to total
invalidation of the applicant ro, 1 for all
categories on medical ground while in service

is not under consideration/challenge by the

applicant in any court of law,

11-DETAIL OF INDEX,

Index in duplicate witl detgils &f

documents be relied upon as enclosed with applicatia

12.LIST (¥ ENCLOSURES
Memo of application alaeg with 6 annexures

vide index as enclosed,

13-PARTICUL ARS CF_FCSTAL CROER;

Postal order Mo 9-065932 Dateq 1L-12-¢¢

for R 50/=- only,

VEHL FICATI ON

I, Ronald Frey, socn of Late Sri S,T, Frey,
Resident of 120- 31/5, Beldarl Lane, Lalbagh,
L ucknow on behalf of otte r applicant do hereby

verify that the contents of paras 1 to 13 of this

ot



(14)
appllc-tion are true to mypersonal knowledge

‘and belicf and that T have no supressed any

material facts,

Places:Luc: now ?p;%f

Dateds: 16-12-%%

AamjiT SICK AT

THBO“GH

(AK . Chaturvedi)
Adecate
Counsel for the petitioners/
applicants
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. Phone : 82415
i\V\V\aAcwu \\\.‘-’ \

DEPARTMENT OF PSYCHIATRY

KING GEORGE'S MEDICAL COLLEGE - G. M. AND A. HOSPITALS
LUCKNOW - 226 003
{INDIA)

------------------------

The Sr. Medical Superintendent,
G.M. & Asgoclated Hospitals,
Lucknow,

Sir,
‘Kindly refer to your letter No, 453/XV-I dated Jan.22,
1078 regarding Mr, R, Fray referred by A.C.M.0., Northern
Railway, Lucknow vide hig letter No. 99/Med/0/M dated
5.11.1986.
Mr. R, Fray first attend out-patient of this department
on December 3, 1986 {out-patient No, 3922/86) and was
‘ provisionally diagnosed to be suffering from Pre-senile
‘¥\ . Dementia, On Psychouetric evaluation there was evidence of
organic involvement. The patient wae hegpitalized for
further ewaluation on 14.1,1987, and a detailed assessment
_ showed impairment of memory, intelligence and judgement. '
He alse showed secondary depregsion and murked anxiety, A A
repagt psychometric evaluation (Rormchach, WMS, BGT a.1.q.
test) sbowed impairment of memory, evidence of confabulationg,
. impaired visiomotuor cordination and 1.Q. of 65 to 70, The
' diagnos igs of pregenile derentiax was confirmed. 1 would
therefore, declare Mr. M. Fray unfit for all eategories
in the Nailway on account of his illness,

QWJW | W\&) Y(:ixr‘s falthtully,
Do W Qs T 6 L

| ~ \ & (J.K. Trivedi) —
"\ i 5 Leecturer.
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Rl Whemod Tt

- ' . » Q\V\V\mw\\\o l )
Sl.No. 4589 oo | U7
t . .77 G. M. ASSOCIATED HOSPITALS, LUCKNOW. - '
S L Medical Certificate
This is to certify that.. PLV- R r A C Y. ey A hose sngnatures/
LTI bw«-

Waumb—impression is 8ff|xed below, is suffenng from
SR SO dnsease { Prowsuonal e
and was admitted in the hospltal on.. ( “( / /&’7

..and g,
*(a) his / her stay in the hospjful is considered absolulely essential for
e . .days from.. edye »(w el
+(b) was dtscharged on.. 7" 5 = ‘ - ‘ 1.5' 7 and ﬁhHado:n—h:s%her—dutys :

..and is/was recommended

*(c) ‘'was discharged on..
...days from the date of

convalescent leave fbr..‘.. N
discharge and would -be fi duty nowérom

Signature/Thumbr R T
(\ lmu(ebb;e’_;l Paugm. J j | k N

. Attested e

ISSUED

i)}lung/\\\%"
. / P“EMW SR AP
‘T Date............vg. /J /Q’) W oHeat fMlvP ,%‘ss% wc]gltgp
- etsed LUCKNOWcknow.
NOTE :-Certificate without Signatures of Senlomyé‘”&ponmendem
are invalid. *Score out if not applicable.

.
~-

EUP Salag |

B V=2 S &

€
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; Q\ /& 3\ C:)Ju«\ (‘E ] MJ)&L/L\
oV C Nesune > - Q\L/b V\AQN\)YA‘
R B Tt '

&R
Y gena o tey
- q8WI 8134, )
i 48 Rest |
- rw-» D -t d N l*é"C 7
v, _.39-med/5/339 GLEQ mmmmTEes e &
AWH ¥ ga®km. (D-R.M./N.Rly. )
L&Y %a& Luckruy, .
} ‘La -1 3y Rogie st Deffeyspriver=g/Sl. LG
o1 Afssa 1S |

40

N o Y
s d wkd o1 snedt odtar Aksa A QART Rl ~-—e— -
pivi.Hoezitel/Lucinow
BY gaR V) e L A ot adt of

A NS A Bwd KOS ot os gkt 3t o oruid B By
of saega ot ot & 1 2 A b aRERY O Rl am @

fqy-Z: (Recommendatiors

TTTTT uith the firdings it is conclided thet [ reh. Trey,oriver-4/3l
Lucknow is sufferine fror ®sresenile dsmentis® end his chances
of recovery {rox this illress 2Te very zoar. lle has glready
received enouvh treatrert from ©lhisch ist i3 2/Lucinsy but
without imgsroverent,

The members of

the i edlcel wald reco mend tiat he (3h.3.Frey)
may be irvalicdated cul of service ir 211 c-tecorics or medical
GIOLnds.
( sd/-Nhal tum sl ck/— e Dsweari so/ =10 Sexene
| 50/v /LG 1O/ Psy/Ch S/LEC
. ‘e - - ]
- . \ )
’ § . v \ t B
I !
' | ~ PR Y .
} \ ~
n ,

for Chief Medical Officér
| ——
i

. - . . € Chict | ¢dg
Copy forwarded for inferration to o Lt

in réf to his letter Mo lQ’.‘_“_’-_f,‘i/;j[_"_:'_E;} 7-6

Wy |
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R,

Lo Lere Maviens

\)g;ws\& ' - .
| Qeaporndana

N
Quronesron Ne b
N RTHRN RAILWAY,
Dvisional (I’fice,
Shr{ R, Frey,
Driver '4' Spl,
Lus know,.

A 3

Through : LF/Lucknov,
Reg : Your medical unfitnees.

You have been invgiidated out of aervice on medical |

grounds vide CMQ/NILS letter No, 93-Med/5/339 dated 30,6,87 and
scoordingly you ave retired fmm sexvice with effect fram 306,87 AN,

You gre required to hand over all Raflway pmperty to
LF/Lucknow gnd glso vecate Rallwagy Quarier if any ed by you
immediately failing whieh you will be treated as t 2 will
be 1iable to pgy the damages for such un-aut™o rised ad- urﬁ.avful

occupation of the same, )
a*/i

v
-~

\ Sre Divle Pemonnel Officer,
Northem R ilway,
Lucknows
Copy for information and necessa®
action to :a

1) LF/L\ICkI'lOVo
2) Ssro DAQ'Luoimow.

3) sIqLuckno
R 50/

Meted g

@M L ‘hﬂf&/ D \CW S

Qw

.0.
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Additional Bench at Lucknow

Original Appln, Wo,. of 19083(E)

Ronald Frey and another «s.Applicants
Yersus
Unlon of Indla & others .+ o B8smondents

Annezure No, 5

Dated 13,6,87

To,
The Divisional Railway Manager, ]
NorthemRallway,
Lucknow, ~

Sir,

Ref:Apvointment on Compassionate Ground

D e v R N G U R U R SR S TR WD WP T MK S W SE R W WU W SR e e A EE YO ae

With dvue respeet and humbke submission , th

arplicant submits 2s follows;

That the applicant kas been medleally
invalidated on and from 27,6,1987 after a long

sickness,

That, trere 1s no bread winner for the

family éfter him,

It is,therefore, humcly reqwe sted to pleas
anpoint one of his son as the bread winner for hils

family, named Oswald Noble Frey,

That-

1. The arplicant's son aged 2° years with mn
educational qualification up to BA-Partl
at Present, from Lucknow University,

o. . T-ained inHindi and English Tping,

: | MM\K&»A" Trained in preliminary Computer Course,

with Certificate,



4, Computers Certificates

b

(20)
4, Trained in Eleect¥ician Course fromG,I,T,I,
| Ckarbaegh, Lucknow,
Z, That he is quite eligible for a job in the

Rallvways,

Kindly conslder my appeal in the light of

mercy,
Thaking you,
Yours faithfully,

Sd/- 13,7.87
(B, Frey)

Medlcally ‘nvalidated Drivepr
A /Spl-Lko,

Add;120 31/5Beldari Lane,
Lalbagh, Lucknow ,

Encls, attached Photo State copies,
1, High School lMarksheet

2, Intemedlate Marksheet

3. B,4,Part I " n

5. Hindl English Typing Certificate,
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IN TH® HCN'BELF CTNTRAL ADMIVISTRATIVE TRIBUVAL
ADDI TICAL, =ENCH AT LUCKNOW

Original Appln, No, of 1088(L)

Ronald Frey and another es.Aplicants
Versus |
Union of India & others ... Regpondents

Annexzure No, 8

dated 13,7,87

To,
The Divl; Rly Mansager,
Northem Raiiway,
L ucknowv,

Sir,

Reg;Appointment on Compassionate Gromd
to a post of Comrercial Clerk,

W e wm e e Y M W A WY D e S O S S S LR T G S G WD TR O WP DM e e

With due respect and humble submission,

the applicant submits as fellows;

That the appiicant's father Sri R, Feey
has been medically incapicltated on 27,.6,87
after a protracted 1llness, and retired from service
dn medical ground, That there iz no bread winner

for the family after him,

It is therefore, humbly reguested to pleas
consider the applicant's appolntent to a post
which your honour shell think sultable, according

to the applicants testimonials and bilo-data gilven

belovi,

That the applicant possess the follduling
certificatesy
1. ' Educational Qualifications up to B,A,Part

.1, and B,A,Part IT (two) exam; is given this year,

(SbéESLI result awalted,



: 28 (22

2, Aged 22 yearw,birth dated 1g,0.1¢64,
3. Trained In Hindl and English Typing,
4, Tgdined in Preliminary Computers course,

)

with certificates,
L3 Trained in Electrician course froa Govt,
Industria Technical Institutes Charbagh

Lucknow this year certificste awalted,

That the photostat copies of item no,1
to 4 above are attached her- with for your

nerusal pleage,

That the applicant is quite eleglble for
a post in the Railways pleasge,

Thankling you,

Enclosure attached;
Yours faithfully,
Sd/-0Oswald Frey

;53» .¢&" £d71,120/31/55e” darilan:

\\&;> o Lalbagh,Lko,
(&J y Dated 13,7,37
oo~
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